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Bhan Taneja, after failing to get apﬁoﬁﬁtmeh% B
approached this tribunal praying that*hermaygqggﬁjfilﬂ

Compassionate appointment in »

EBarlier, it appears, a number of reliefs Werﬁﬁéhqu

o but later on the same were deleted in view of the

fact that a separate claim regarding payment of
money etc, is being filed, It was said that’ Udai

Bhan Taneja had remarried and itcis .noy’ ascanta&ned"
whéther the second wife of the deceased is alive or

hot., The applicant is aged about 28 years, Vide -
letter 16, 11l.84, he was asked to fumish certain

!
particulars which he has not furnished, Althnugh i j‘J.
it appears that sccording to the departmental rules

b

9N dppointment can be given to the younger son who

is below 2lyears of age. It is for the department

Lo ascertain whether the mother is alive and there- '}
after, in case the mother is not available , the'
respondents after taking the particulars which the
°pplicant shall furnish within a period of two '3 i
months from today, shall decide the question é . " ?fgﬁ
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in accordance with the relevant rules and give
aopointment either to the applicant or t@dg“;'

younger brother whoever may be mti : Led
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